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PART 1V

Acts of the Gujarat Legislatﬁre and Ordinances promulgated and .
Regulations made by the Governor.

The following Act of the Gujarat Legislature having been assented o by the
Governor on the 17th Qetober, 1980 is hereby published for general information.

N. B. PATEL, _
Secretary to the Government of, Gujarat,
Legal Department.

GUJARAT ACT NO. 23 OF 1980,

( First published after having received the assent of the Governor in the
“Gujarat Governmmtent Gazette” on the 22nd October, 1980),

An Act further to amend the Bombay Home Guards Act, 1947.

It is hereby enacted in the Thlrty-ﬁrst Year of the Republic of India as
follows -—

1, This Act may be called the Bombay Home Guards (Gujarat Amendm..m) Bhort Tille,
Act. 1980.

Boa, 2. In the Bombay Home Guards Act, 1947, in section 2, in sub-section (F), Awendment

TII ,f i oy “ of section 2

lg47, Tor the words “the security of property and the public safety” the words “the of Rom, 11}
" security of property, the public safety and the maintenance of eesenual services” of 1947,

»h'ﬁl bz substituted,

gy
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. PRINIED AT THE GOVERMNMENT CENTRAL PLFSS, GANDHINAGAR.
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*“(3) All rules made under this section shall 'be laid for not less than thirty
days before the State Legislature as soon as may._be after they are made and
shall be subject to rescission by the State Legislatire or to such modifications.

as the State Legislature may make during the:session in which they are so -
laid or the session immediately following, |

1)) Any rescission- or modifications so fmade by the State I.cgislalture shall
e published in the Official Gazete and shall thereupon take effect.”.
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